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HOM’BLE SH. KULDIP SIMGH, MEMBER (J)

Bharat lLal

S50 late Sh. Rameshwar Daval
R/o House No.2251/56/%,

Mew Ranjit Magar,

Mew Delhi-~1100086.

Gorrespondence Address

TS0 R.S.Rawat, advocate,
2LEL/1TA/1E,

Mew Patel Nagar,

Mew Oelhi-110008,

(By Advaocats: Sh. R.3.Rawat)
Varsus

1. Unicon of India,
through the Secretary,
Ministery of agriculture,
(Deptt. A.H. & Dailiryving),
Krishi Bhawarn,
Mew Delhi.
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. General Manager™,
Delhi Milk Schame,
West Patel MMagar,
Maw Delhi-~110008.

(By advocate: 3h. S.M.arif)
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By Sh. Kuldip Singh, Mamber (1)

applicant®s  father late Sh. Rameshwar Dayal, ex-Mali, DMS
expired while in  harness on 17.1.91. Thereafter his wife
applied for seeking appointment on compassionats grounds but
the respondents submitted that when the query was raissd, she
N CTel R in 19?24 that instead of her being given an
appointment, the present applicant may be given appointment.
Whan another guery was raised shes replied only in 1997  and
only  then she submitted the particulars of her family. These
Ffacts alone would show that the applicant was not serious Lo
sesk appointment on compazsionate grounds sven otherwise it i=s

Well-esttled  law that principle of compassionate appointment
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appli=zs  only  to  tied over the immediate crisis on  the
bereavement of the family when the bread esarner dies while in
harness  but  in this case the bread earner is stated to  have

®pired In  the wear 1991 and applicant themselwes did not

@

respond to the gueries raised on application by the department
which shows  that they must have managsd to tied over the

immediate financial criszis and they do not want compassionate

appointment.

Z . In wiew of the above, nothing surviwves in the 0& which is

accardingly dismissed.

{ KULDIP SINGH )
Membaer (J)




